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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN BENCH 

ORIGINAL APPLICATION NO. 95/2023/EZ 
(Earlier O.A. 362/2023/PB) 

 
 
IN THE MATTER OF: 

 
LADDU SAHNI                                           -        APPLICANT 
 

VERSUS 
 
STATE OF BIHAR            - RESPONDENTS   
 
     
IN THE MATTER OF: 
Kanti Bijlee Utpadan Nigam Ltd. (Now known as NTPC Ltd., 

Muzaffarpur Thermal Power Station, Kanti, Muzaffarpur)    

.…Respondent/Non-Applicant  

MOST RESPECTFULLY SHOWETH: 

 

1. The present original application has been filed by the 

Applicant making allegations pertaining to discharge of 

effluent from the premises of MTPS, NTPC KANTI (erstwhile 

Kanti Bijlee Utpadan Nigam Ltd.) to Kanti Man, as well as 

other related allegations. This Hon’ble Tribunal vide order 

dated 01.02.2024 was pleased to issue notice to the 

Answering Respondent while impleading as Respondent 

No. 4, in furtherance of which the present reply is being 

filed before this Hon’ble Tribunal.  

2. The order dated 01.02.2024 came to the knowledge of 

Respondent recently through NTPC advocate on 
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06.02.2024. Accordingly, the Answering Respondent 

without delay took necessary steps to present the detailed 

reply before this Hon’ble Tribunal to assist in the 

adjudication of present matter. 

3. It is submitted that the presently NTPC Limited owns and 

operate Muzaffarpur Thermal Power Station, erstwhile 

Kanti Bijlee Utpadan Nigam Limited (KBUNL) has been 

merged with NTPC Limited and rechristened as 

Muzaffarpur Thermal Power Station (MTPS) ,NTPC Limited 

(A Government of India Enterprise). Muzaffarpur Thermal 

Power Plant is located at Village Kanti, District 

Muzaffarpur, Bihar. The present commissioned capacity of 

the Muzaffarpur Thermal Power Station is 390MW (2 X 195 

MW). The present reply is being filed by Shri Vepin Kumar 

Pandey, DGM (EMG), who is competent to file the present 

reply and take all necessary steps in the present matter on 

behalf of the Answering Respondent. A true copy of the 

authority letter dated 29.02.2024 in favor of Shri Vepin 

Kumar Pandey, DGM (EMG) is attached herewith and 

marked as Annexure R-1. 

4. Before delving into the allegations raised in the present 

complaint,  it is pertinent to highlight certain relevant 

facts, which are as follows: 

i. The power generation from the Thermal Power Plant 

of Answering Respondent is done using coal as the 

fuel. The combustion of coal in thermal power plant 

results in steam generation and further steam 

turbine is used as prime mover for generation of 

electricity by Electric Generator.  

2

50



ii. Answering Respondent is having various system 

installed and operational for handling waste water 

/effluent generated from process as per following 

details. 

iii. The Power Plant of Answering Respondent is 

equipped with Process waste water/ effluent 

handling system consisting of localised process 

water pits and pumping system to collect all the 

effluent and feed to centralized Effluent Treatment 

Plant (ETP).  

iv. An Effluent Treatment Plant (ETP) is available and 

same is under operation for treatment of total effluent 

generated from process. The ETP has been designed 

to treat waste water as per the prescribed statutory 

standards. Further treated water is being re-utilized 

in the process to meet process water requirement. 

The availability and operation of ETP has also been 

observed during site visit on 12.02.24 by joint 

committee constituted by this Hon’ble court in 

respect of allegation made by applicant.      

v. Further MTPS Ash dyke lagoons (1, 2 & 3) are having 

operational Ash Water Recirculation System (AWRS) 

and accordingly ash water is taken back to plant. 

Further same is re-utilized in our process i.e. 

preparation of ash slurry. The operational AWRS has 

also been demonstrated to the joint committee 

during site visit on 12.02.2024. 

vi. Further it is to apprise that Sewage treatment plant 

with latest technology has already been installed and 
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under operation at MTPS for treatment and re-use of 

sewage /effluent water. Accordingly, there is no 

discharge of sewage from MTPS premises. The same 

has also been shown to the joint committee during 

their site visit on 12.02.2024. Accordingly, it is 

established that there no discharge of sewage from 

MTPS premises as alleged by applicant.      

vii. It is pertinent to point out, the Joint Committee 

visited Kanti Mann (as indicated by applicant) near 

lagoon 3 of MTPS ash dyke and found that there is 

no discharge of effluent from NTPC premises to 

nearby said KANTI Mann as alleged in the complaint 

made by the Applicant. 

viii. The nearby area of Ash dyke lagoon 3 of MTPS 

indicated by applicant as Kanti Mann is under full 

ownership of MTPS. The relevant land details are 

attached as Annexure-R2. The above area is to meet 

ash dyke maintenance and any other 

contingency/safety requirement arise due to any 

abnormal/ emergency situation.        

ix. From the above, it is evident that MTPS has already 

taken required steps for ensuring treatment & reuse 

of total effluent inside its premises and ensuring no 

discharge of effluents from its premises to outside. 

 

5. It is submitted that no discharge of ash water is being made 

by the Answering Respondent as alleged in the letter 

complaint.  

4

52



6. Further, the Answering Respondent submits that it shall 

provide all necessary information and material as may be 

further required by this Hon’ble Tribunal for just 

adjudication of the present application. The Answering 

Respondent hereby reserves its right to further supplement 

the present reply, with the leave of this Hon’ble Tribunal. 

 

PRAYER 

In these circumstances, it is therefore, respectfully prayed that 

this Hon’ble Tribunal may graciously be pleased to: 

a) Dismiss the present application in view of the above 

facts and factual status regarding allegation made by 

applicant.  

b) Pass any other order/orders as this Hon’ble Tribunal 

may deem fit and proper in the facts and 

circumstances of the case. 

Filed by: 

 

 

(ADARSH TRIPATHI) 

ADVOCATE FOR THE RESPONDENT-NTPC Ltd. 

Date:     

 

02.03.2024

5

53



IN THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN BENCH

oRTGINAL APPLICATION NO. 95 I 2023 IEZ
(Earlier O.A. 362 I 2023 lPg-l

ULILEE-IIATTEB-A_E
.Si

.[]" .-r.. ..'LADDU SAHNI
,9)' ,j D..I
q" ..'_r3' VERSUS

q ..'' Lr'

\ 
.-"" r7*-' srATE olr RrHAlt

tr'
#' ii

a- ,itiQ',. IN THE MATTER OF:

_ APPLICANTS

RtrSPONDtrNTS

KANTI BIJLEtr IJTPADAN NIGAM LTD
RE SPO ND trNT/ N O N -APPLICANT

AFFTDAVIT

I, Vepin Kumar Pandey, S/o Late Sh. Chunni Lal Pandey, aged

46 years, w'orking with the Answering Respondent Company,

having its o1'[]ce at KUUNL, PO Kanti Thermal, District

Muzaffarpur. Bihar, do hereby solemnly affirm and state as

under:

1. That I am the authorized representative of the

Answering Respondent in the above said application

and as such well conversant with the facts and

circumstilnc:e s of the present case.

,{,P
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2. That the arbove said repiy has been drafted under my

instnrctions uncl I 1l:rrre rerzrcl the contents of the same.

I state that contents of the accompanying application

are true and correct to my knowledge and belief.

3. That the Annexures filed along with this reply are true

copies of their respective originals.

/t;r
%Y;=

Depbnent

Verification:
I, the above-named deponent do hereby verify that the

contents of the above affidavit are true and correct to mv

knou,ledge and beiief and no part of the above affidavit is

false and nothing material has been concealed there from.

Verilied at Muzaffarpur o, '2 'l day of 4"L. 2021.

Deponent

The DePonant !r:l*l-ltr fim--J

OV AOvobat* h t!; 5'111iii1xv111il'i

affirmed f,. .',i:, ',,,,i i;,,,1fi;rs f;il,;

Civil Cnurt, MtJzaffarPGr
Notary Regd 6047122

Je 
I 
,2-\f"r1
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(rrlva qron 6I sqq)

:. '., : ::::::a.: .; '1:: . :: :: : ',. .,. .,.. ,,t ,.j;.,, ,.r. - :,i

,., . ,,r r' j,i ,.i lr, .i' ,r ",.' . 
r;i .j, ,,t' .,i ,1:: .+ii. ta., 

," ,: ,:::,r,,t t::,::,:::,- : : ,.i:; l:r: ir::. ':.:,,,,, ,

(A Govt. of lndia Enterprises)

oi6lKanti

Ref: NTPC/ Kar"rti lllOP lO'21'20'24 Datc : F ab. '29, )O'24

To wHoI/IlgEVEB lI lU4\Y CO-NCEEN

AUTHg_BIIY I,ETIEB

Thrs is ro L'('r-1rl\ llriit Slr. Vepin Kumar Pandey, (Emp No'O08926) DGM

(Env. Mgt. Dept.), is rluir rrrrliror-rz('(l on lrt'lltril' o1' N'l'l)(l l-inlitcci. (A

(]overrrrrcrrt,i Irrtiri-r llnLcrpnsel Muzal'l'arpur'l'herrniri POr'r'err Stitlitlt',,

(erstwhrle KBI.JNL) p(): Kantr Thermal, District Muzat'1'arPtir, Bihiir-B'lil 1 il0

to sig, ancl t'ri'r'rirt'111 thr,Applicatir)n(s). Plcrirline(s). AlfidaVit(s)'

Vakitllrtltnirntlii-sl rutrl otitCr r-t.1r'r rtl.rl clOt'Linlt'llts itl t'ilspcct tlf original

Application No. 95l2023lEZ (earlier oA No. 362l2023lPBl Laddu

Sahni V/s. State of Bihar & others ert before the [-{otl'trle N(}'f F,:tstcrr.t

Zone, I.'olkata.

For llnci on trchitll'o1' N'['PC [-rmitccl

ATL.TT'ffi*n
Execul rvc Lltrcctolt

(Head ol Project)
Muz:ri'f arpur Thcrmitl l'ou cr Sltrtir'rn,

Krlnti, M utza lf'arPr-tr

q.d. q-+il /A.K. MANOHAR
.rRziwrt Erg{s/Head <lt Prolect
\-n-A.n.rfl rdf8frurPC Kantr

Pr'*f,#*H;m:ll:1itit
ct€ d-8 ar+d, fuar-$nw-tgr-843130/ P.o. KantiThermal, Distt.- Muzaffarpur - 843130 (Bihar)

td/S;ffi. i. / Tel/rax:o 6223-267 310

d+{H 6.rqf6q : ga$ffi rrq-q @tq Effiqq, z :itffs-gsr{d qR'qr. d$ +s q-{ ffi - 110 003

Registered Office: NTPC Bhawan, SCOPE Complex, T lnstitutional Area, Lodhi Road, New Delhi - 110 003

Visit: fl lntpct @ /ntpcltdl El /ntpclimited @ icompany/ntpc ffi ntpclimited

//True Copy//
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//True Copy//
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Adv. Adarsh Tripathi
MP/1256/2014

Adv. Ajitesh Garg
D/5097/2021

Adv. Vikram S. Baid
D/3896/2018
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3/2/24, 5:22 PM Gmail - OA No. 95/2023/EZ Laddu Sahini -versus- The State of Bihar Pending before Hon'ble NGT Kolkata

https://mail.google.com/mail/u/1/?ik=5117c8e6ea&view=pt&search=all&permthid=thread-a:r6788184972434371404&simpl=msg-a:r-9066141296… 1/1

Adarsh Tripathi <adarsht912003@gmail.com>

OA No. 95/2023/EZ Laddu Sahini -versus- The State of Bihar Pending before
Hon'ble NGT Kolkata
1 message

Adarsh Tripathi <adarsht912003@gmail.com> Sat, Mar 2, 2024 at 5:22 PM
To: mefcc@gov.in, io-bih@nic.in

Ma'am/Sir, 

PFA the Reply on behalf  of  Respondent No.4 NTPC Ltd being filed before the Hon'ble NGT
Kolkata in the captioned matter. Please be in receipt of  the same. 

Regards. 

--
Adarsh Tripathi
Advocate on Record, Supreme Court of  India
G-34, Basement, Lajpat Nagar-3, New Delhi-110024
9090416535 / 9425308454

laddu sahni reply.pdf
4018K
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Service through WhatsApp to Applicant Sh. Laddu Sahni 12




